district is suffering physically, mentally, economically and otherwise by witnessing the violence
and counter violence activities arising out of the movement started for special attention to the
Dimasa tribes, which constitute a significant section of Assamese community and a sizeable part
of the district’s population. There were rays of hope due to the peace initiative through the
ceasefire agreement and proposal of talk by Dima Halam Daogarh, DHD, and the Government of
India within the Constitution of our country.

Sir, the present spark of communal violence of Dimasa and Zemes in North Cachar Hills
again aggravated the situation. A lot of people lost their lives and thousands of families become
homeless due to such violence.

It is, therefore, urged upon the Government to grant sufficient ex-gratia to those who lost
their lives and provide adequate rehabilitation to the affected people and bringing the Dimaraji
issue to an amicable solution at the earliest by meaningful dialogue between the Government
and Dima Halam Daogarh, DHD, Dimasa People’s Party, DPC and other interested party/parties
of the district.

SHRI BISWAJIT DAIMARY (Assam): Sir, | associate myself with it.
SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | also associate myself with it.

SHRI SREEGOPAL VYAS (Chhattisgarn): Sir, | also associate myself with this

issue.

Need to amend the rules for determining BPL status to extend the benefit of PDS to all poor
people in the country
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Need to remove anomalies in the pay scales of Railway Engineers/Technical
Supervisors in view of the recommendations of the Sixth Pay Commission
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Sir, | demand to fulfil the following grievances of railway engineers:

Q)

@

©)

)

®

©
@

@®

©

10.

1.

Recognition of All India Railway Engineers Federation to discuss and resolve the
problems of Railway Engineers/Technical supervisors as per the Khanna Committee
Report.

Grant of Grade Pay of Rs.4,800/ - to JEs (Junior Engineers) at par with Nursing Sister
and Rs.5,400/ - to Section Engineers and Senior Section Engineers at par with Matron
with standard designation of JE/AE, that is, JE (GP-4800) and AE (GP-5400).

Group ‘B’ Gazetted status to all, that is, JEs (JE-II/JE-I) & AE (SE/SSE) as per
DOPT Gazette Notification No.605 of 9th April, 2009.

(a) AC-Il entitlement to all JEs at par with other departments and as recommended
by Sixth CPC.

(b) Inclusion of father & mother in privilege pass.

Change of classification and provide designation also (since no financial implication is
involved) under MACPS.

Time-bound scales/promotions from JE to JA grade.

Grant of special pay @ 30 per cent to all engineers and technocrats at par with
scientists.

Revision of rates of incentive bonus of engineers (JE-II, JE-I, SE & SSE) as per
revised pay bands plus grade pay.

(a) Incentives/arduous duty allowance @ 30 per cent to JEs, SEs, SSEs,
CMS/DMS/CMT staff.

(b) Design/Planning/PCO allowance @ 30 per cent to drawing, design/IT (EDP)
engineers.

Exemption of all allowances (DA & HRA) from income-tax.

No corporatisation of Railways.

| urge the Government to take immediate steps to consider and fulfil the above demands of

the Railway engineers.
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